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.{BIu:i Mohd. Sbai Qur~l 
production of t&le ct)RUUdity wWeb 
u -OCIIIli.tII undw pro~tion. TheIl, 
tbe scale of output lit the protected 
iad\Utq, the quality .ot the .proteoted 
eGIIlIJlodUy, the pr.ospect,s ~ fu.ture ex-
p~.on of the protected indusUy etc., 
have &lito be lookecl into. Future 
~iQll i.ncludas the export poten-
tial qd also the import substitution 
wbich has very rightly been suggested 
by Jhe han. Member. Then the Com-
mIaaiGn has also to look into the rela-
tive competitive positi.on of the indus-
try and the factors entering into it as 
also other factors having a bearing on 
the usefulness of the industry to the 
country's economy. All these are 
very broad features which are taken 
into consideration by the Commission 
befMe protection is given to any par-
tieu1ar ilIldustry. 

In this case, unfortW1ate1y, the re-
POrt of the Commission could not be 
available to us in time. In order to 
get the Commission's report it has 
been suggested by the Cemmission it-
self that it would take another year 
fer them to complete the report. 
Therefore, up te that time it had be-
come necessary to grant the protection 
to both dyestuff and automoeile indus-
try because, as I have earlier explained 
in ~ speech, protecti.on to these in-
dUltries is very necellsary. 

Widlout making any long speech, I 
quite agree with the suggestiens the 
hon. Member has made and I can as-
sure him that the Commission tak_ 
illl mto conaideration all these factors 
wWIe granting protecti.on to any par-
ticUlar industry. 

With these words I commend the 
motion to the acceptance of the H.oltse. 

MR. CHAIRMAN: The questi.on is : 
''That the Bill further to amend 

the Indian Tariff Act, 1934 be 
taken into consideration." 

The motion W48 adopted. 
MR. CHAIRMAN: There is one 

amendment to clause 2 but the hon. 
Member who has tabled it is not pre-
sent in the House. Thue are no other 

1967-68 
amendments. I 8haIl put all 4Ile elau8es 
tD,e&ber.'Jlbe qtIaIItiion ,jl: 

"That clauses 1 and 2, the ~nact­
iag Formula and ·the Title stand 
part 8f the BfH.." 

The 'l7\QnoB 11148 acWpte4. 
C,1o_ 1 em 2, $he ERooMg i'~a 
and the Title were a4iGed tit *U!. 

SHRI MOHD. SHAFI QURESHI: 

Sir, I beg to move: 
"That! the BIU be passed." 

MR. CHAIRMAN: TheQUe&ticm is: 
"That the Bill be passed." 

The motion was adopted. 

16.05 hrs. 
·DEMANDS FOR SUPPLEl\r1Ii:.NTAI\Y 

GRANTS (HARYANA), 196:1-68 
MR. CHAIRMAN: The HOUSe will 

now take up dilCIIBSi.on andvflting on 
the Supplementary Dematlds fer 
Grants in respect of the budget for 
the State of Haryana for Uln .. 8. 

DEMAND No. 16-28-EDuCMlI:GN 

MR. CHAIRMAN: Motieu mev.ed: 

''That a supplementary sum not 
exceeding Rs, 23,60,a10be gr&Rted 
to the Pll'66i.dent out of tbe.Cotuo-
licJatad Fund of the State Glf HJ\1'Iyua 
to defray the charges whjeh will 
come in COUDe of papunt GUI'igg 
the year ending the 31st day of 
March, 1968 in respect of '26--<1'4u-
cation'." 

DDfAJID No. 42-78 A ~ 
Cc»iNEC'IIED WI'lH NATIONAL ~CY 

MR. CHAIRMAN: Motion movei: 
"That a supplementary ,swn not 

exceeding Rs. 1,03,800 be grante4. to 
the President out of the Consolidat-
ed FW1d of the State of Hary1l.l18. to 
defray the charges which wiMcome 
in course of payment during ·the 
year ending the 31st day of Miereh, 
1988 in respect of 'V8-A Bllpea4i-
ture connected with National lEmer-
leney'." 

·Moved with the recommendation of the Preltd..nt. 
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DuiANllNo. 4(.....96...CAPDAL OVTLAY 
ON INllt1S'l'RIAL AND EcoIKlMIC ·DIwE-

LOPMENT 

MR. CHAIRMAN: ·Motion moved: 
"That a supplemental}' sum not 

cxceed~g Rs. 52,37.500 be panted 
to the President out of the Conso-
lidated Fund of the State of ~yana 
to defray the charges which will 
come in course of payment during 
the year ending the' 31st d4Y of 
March, 1968 In respect of '96-Capital 
Outlay on Industrial and Economic 
Development· ... 

DEMAND No. 47-103-CAPITAL OUTLAy 
ON PUBLIC WORKS 

MR. CHAIRMAN: Motion moved: 
"That a supplementary sum not 

exceeding Rs. 10 be granted to the 
President out of the Consolidated 
Fund of the State of Haryana to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March. 
1968 in respec~ of '103-Capltal Out-
lay on Public Works'." 

DEMAND No. 49---1l4-CAPITAL OUTLAY 
0.' ROAD AND WATER TRANSPORT 

ScHEMES 

MR. CHAIRMAN: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 30,00.000 be granted to 
the President out of the Consolidated 
Fund of the State of Hary~ma to de-
fray the charges which wUl come in 
course of payment during the year 
ending the 31st day of MMrch. 1968 
in respect of 'llol-Capital Outlay on 
Road and Water Transport Schem-
es'," 

DEMAND No. 52-LoANS AND ADVANCES 
BY STATE GoVERNMENT 

MR. CHAIRMAN: Motion moved: 

"Th!!t a supplementary sum not 
exceeding as. 10 be granted to the 
President out of the ~li.dated 
Fund of the State of Haryana to 
defray the charges which will come 
in course of payment during the 

year en.tmg ·lIIe ·8lat day of March. 
1968 in r8!PCt (If 'I,.oans 8Ild Ad-
vances by State GQv!ll'J)JTlent· ... 

All the Demands are befQre ,t/le 
House now. Hon. Members may not 
move the cut motions. suqject to tb.eir 
being otherwise admissible. 

SHRI SURAJ BHAN: I beg to 
move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 23.60,810 in respect. of 
'Educ!ltion' be reduced by Bs. 
100." 

[Proposed encbancement in the 
fees charged by students up to mid-
dle standard. (2)]. 

"That the demand for a supple-
mentary grant of a sum Jl.ot 
exceeding Rs. 1,03,&00 in respect of 
expenditure connected with 'Nation-
al Emergency' be reduced by 
Rs. 100." 

[Need to make adequate arran lIe-
ments for urban security. (4) l. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 52,37,500 in respect of 
'capital outlay on Industrial and 
Economic Development' be reduced 
by Rs. 100." 

[Need to set up new small and 
medium industries. (6)]. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 30,00,000 in respect of 
'Capital outlay on Road and Water 
Tr8JlllPOrt Schemes' be reduced by 
Rs. 100." 

[Construction of new roads. (10)] 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 10 in respect of 'Loans 
and Advances by State Govemment' 
be reduced by Re. 1." 

[Failure to utilise the funds allott-
ed for the Harijan welfare. (12)1. 

SHRI MAHARAJ SINGH BHARTI ; 
I beg to move: 
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[Shri Maharaj Silngh Bharti] 
"That the demand for a supple-

mentary grant of a sum not 
exceeding Rs. 23,60,810 in respect of 
'Education' be reduced by Rs. 100." 

will, they were attached with the 
Punjabi region. 

[Education policy. (13) J. 
MR. CHAIRMAN: The cut motions 

are also before the House. 

SHRI RANDHlR SINGH (Roha-
tak) : Mr. Chairman, Sir, it gives me 
genuine pleasure to speak about the 
State of Haryana on the. floor of 
this august House. I feel as if I am 
speaking in the Haryana Assembly, 
beca~e this is for the first time that 
by good fortune I have been allowed 
to speak entirely about my own State, 
about my own constituency, about my 
own taluka and about small villages 
of Haryana Statc on the floor of this 
august House. 

My hon. friends from Punjab are 
here and I have to say with apologies 
to them that for over 100 years or so 
we were treated like untouchables. 
like people who are persona non grata, 
people who are not at all wanted. 
In every field of activity, whether it 
was industry or agriculture or any 
other sphere of life, everywhere we 
were given discriminatory treatment. 
That is why within a span of near 
about 100 years we were relegated 
to the background and we were in 
such an oblivious condition that we lost 
all initiative. We were treated like 
slaves by the people of the Punjabi 
region. 

Haryana is an internationally known 
State for its bravery, for its hard-
working peasants and for its gallant 
soldiers. If a Pakistani comes to hear 
the word 'Haryana' or if a Chinese 
eomes to hear the word 'Haryana' he 
takes to his heels. He will think hun-
dred times before he takes a step 
infront of a Haryana soldier. 

I am grateful to you, Sir, for giving 
me an opportunity to speak here about 
my own State. It is unfortunate that 
so for this State has not received the 
treatment which is its legitimate due. 
Unfortunately, the same position con-
tinued even after our country become 
independent. This state of milk and 
honey, this state of gallant people. it 
has been treated all along as a 
colony. Hundred years prior to our 
independence, this State, which is 
within a distance of 100 miles from 
Delhi, rose in rebellion against the 
strongest imperialist power of the 
world, the British. For that. a sort 
of punishment was meted out to the 
people of this region and the State 
was split into 4 or 5 different States. 
Unfortunately for us, the people of 
Haryana, who number about 7 million 
or 8 million. absolutely against their 

You will be surprised to know that 
during the span of near about 100 
years not a man from Haryana rose 
to the peak of the office of Chief 
Minister, not a man from Haryana 
ever became a Governor. no man from 
Haryana ever rose to the High Court 
Bench as a judge. This is something 
which will surprise you. This is not-
withstanding the fact that the people 
of this region are mentally very alert. 
well equipped. very intelligent and 
competent people. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K .C. 
PANT): You are a good example. 

SHRI RANDHlR SINGH: We had 
a representation of only 4 or 5 per 
cent in the Punjab and Central ser-
vices. Not a single person from 
Haryana was a DC as far back as 
half a dozen years. There were a 
dozen SPs but not a man was IG or 
DIG. 

It was good luck that for the last 
one year we are separated from our 
elder brothers. the Punjabis. I praise 
my hon. friends on the Treasury Ben-
ches and I am very appreciative of this 
fact. But even after that I have a 
grouse and that grOUll6 is that the Cen-
tre is treating us in a very discrimi-
natory manner. We have been meted 
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out stepmotherly treatment. People 
who are so alert from every point 
of view are being ignored. Please 
allow me to quote from this report 
which is before you. 

~ ~ : aron~ 1fiTJ11f{ w 
<fIRf 'Rf i{T ~r ~ I ~ If{ ~ 
.rr~1 

SHRI RANDHIR SINGH: I am 
taking up only these items which are 
here in this. 'Education' is there, 
'community Development' is there, 
'Harijans' is. there. I will be taking up 
only these three or four items. This 
was a sort of a prelude or an intro-
ductory speech and I am grateful to 
you that you allowed me that. 

I am taking first of all education. 
In the matter of education, so far as 
Haryana is concerned, our people have 
not been getting their due. You will 
be surprised to know that we have 
spent lakhs of rupees on such 
schools-very &ood buildings, very 
line buildings of high schools-but 
there is no recognition even for a 
primary school. 

AN HON. MEMBER: What about 
children? 

SHRI RANDIDR SINGH: We have 
dli1dren in plenty. There are so many 
children that you cannot count them. 
We are very industrious people and 
we do not lag behind even in produ-
cing children. 

You will be surprised to know that 
there are first class buildings and first 
class fences but no recognition for the 
schools. That is entirely due to the 
Government. Unfortunately for us 
we had a government for the last 
six months which did nothing abso-
lutely. That was a slur on Haryana 
that we bad type of Government. I 
am grateful to the Treasury Benches 
that that government is dismissed 
now. 

Now, because this august House is 
functioning as the Haryana Assembly 
and because this Government has 
taken over thl:! administration of 

Haryana, I feel that within a span of 
5 or 6 months which, I should say, 
should be extended-the President's 
rule, I say with all emphasis at my 
command, should not be less than two 
years ... (Interruption). 

SHRI NAMBIAR (Tiruchirappalli) 
Why? 

SHRI RANDHIR SINGH: My hon. 
friend has asked, ''Why''. The admi-
nistration had gone to such a level 
that all the leaders of political parties 
and the so-called ministers who were 
there are being mocked at by the peo-
ple. Those people are trying their ut-
most to come back to gadi. God save 
Haryana if those people are returned. 
So, you should give sufficient time to 
the people of Haryana to think over 
about those turn-coats, about thoee 
Ayarams and Gayarams. They have 
become very rich; they have got money 
and they would like to grab people. 
What I meant say is that at least two 
years time is needed for the Presi-
dent's rule in Haryana. Not only I 
say this but the people also say. The 
important Opposition leaders like Mr. 
Lahri Singh of Jan Sangh-he did not 
contest this time-and Mr. 8riram 
Sharma have given articles in the 
press that in Haryana, at least for two 
years, the President's rule is needed. 
We feel that if those people of that 
calibre are brought to power or they 
have a chance to come back, they will 
eat up my State again. It is a slur 
that these type of people should be 
there. 

Sir, as I was speaking about educa-
tion, we do not have even primary 
schools. If you go to Punjab reitan, 
every big village has a college; every 
big village has a girls school and every 
big village has an I.T.I. But for us, 
even in a big village, we do not have 
even a primary school. Our people 
have contributed so much, we have 
produced I.N.A. people and we have 
fought in the jungles of Burma and 
we have fought against the British 
people. You know what our Haryana 
regiments have done on Dograi front. 
on Burki front and all that. So far 
as military is concerned, we are the 
top-most people from every point of 
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lShri Randhir Singh] 
view in th'e country. But we are no 
Where. We do not get any reeogni-
tivD from the Government. I feel that 
the' Treasury Benches should make 
note of these facts. In the matter of 
education, it should be taken note of 
seriously because, so far as Haryana 
is concerned, we are much backward 
and that backwardneSs must be made 
up. 

Now, a word about the community 
development. The Haryana State was 
the ftnt State wlDch made a recom-
Il\eIldRtion to the Central Government 
to do away with'the community deve-
lopment, to wind up the Community 
Development Department. These 
BOOs, these officers, have become a 
scandal of jeeps. The D.C. does not 
have a jeep; the S. P. does not have 
a jeep; the S.D.M. does not have a 
jeep but a B.D.O. has got a jeep and 
he is roaming about freely in the vil-
laj1e8 with a jeep doing absolutely 
nothing. This Community Develop-
ment Department is a liability and we 
h,!lYe said that it should be scrapped. 
Not only that. I make an appeal to 
the Treasury Benches that the sevaks 
8Ild the sevikas have also become a 
scandal and I would say that the Com-
munity Development Department is 
a sort of parasite department doing 
absolutely nothing, eating into the 
very vitals of Haryana society. Our 
people do no\ like this. Why? They 
have not been able to have participa-
tion of the people in the movement. 
In fact there is no movement. It is 
a'sort of imposition, a sort of liability, 
aDd I want the hon. Minister to take 
~e of this. Recently, the Minister 
of; Community I1i!!velopment made a 
strong recommendation and, I think, 
yeu should take serious note of that, 
~ do not want the Community Deve-
lopment Department. The S.D.M. can 
dO the job; the tahsildar can do the 
job. 

Now, I want to say a few words 
about Harijans. I fully endorse and 
support the demands which are men-
UGned here. Take, for instance, the 
demand about the purchase of land 
scheme, on p. 17. 

They have demanded abc)ut Rs. & 
lakhs. This is something which IIh~d 
?e encouraged. This is a good S!lgiI; 
It augurs well that they ate takirrg 
to cultivation, Now here is the case 
of Harijans who want to purchase 
lands. They were given a s1lbifidy of 
ahaut :as. 2,000 each and they were 
asked to arrange for themselves Rs. 
2,500 each, but because they could not 
do it, Government has thought it fit to 
grant a loan of Rs. 2,000 to each 
family. I appreciate the Government 
for having made this move and I 
endorse it fully. 

The seeond tHing is about stUdents, 
Some provision has been made for 
the }:»or people tb purchase bobks. 
etc, They are all podt peuple. This 
is something which will be very bene-
ficial to the poor Harijans. So. this 
Demand should be accepted. 

The third thing is about II1"8Rt of 
loans to Harijans, about Rs. Ii, 70,000. 
This is for their business. This is a 
very good thing that is contained in 
these Demands for Grants and it 
should be accepted. I would like my 
hon, friends to support this. 

Another thing is grant of loans for 
purchase of shares in weaving Diills. 
textiles mills. There are 5,000 shares 
worth Rs. 5,80,000. Our Ha:rijans 
sbould be enabled to participate bltlle 
rU!lftinl of sugar mills, teBile liliiii. 
etc. Tb.is is a revolution, I appreciate 
the Minister for having put forward 
this item, 

Anether thing-of course, a small 
exeeption-is JlBytnent of debt ~t 
to State Land MortlBCC Bank: 'PIle 
amount given is only Rs. 85,000; Tbois 
is notbing. After all, what is 8a. 86,t8O? 
This ill something ridiculous III my 
tehsil alone, there are mere tIIan 
85,000 HBl'ijans. Then what about tile 
whole State? This is rather ridicu-
lous. I therefore, make an appeal that 
this should be at least Rs. 86 lakhs: 
in fact, it should be more than Ra. 
I crore. 

I am grateful to you, Sir. for havillg 
allowed me to speak. I request my 
hon. friends on the Opposite to BUP-
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pert my cause for Haryana. Haryana 
is Haryana. It is a place of milk and 
htmey. I would appeal through you 
to the hon. Minltter to give ns mere 
money. We will not only give you 
soldiers but will also give you ghee, 
chees, honey, milk, etc., at a very 
cheap rate. Give us more and more 
money. We will give you grains, 
ghee, milk, protective tood, etc. wilI 
feed the entire nation. Haryana is 
the Denmark of India. Please exploit 
it and develop it. 
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JVi4l1;R" ~ I -~ IffiiIi If; swt 
-~~~~~~-~ 
ft1Pt;J ~ ~ I 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE SHRI K. C. 
PANT): Sir, so far as the deIDlUlds 
are concerned, there is nothing much 
f~ me to say, because there really 
hu .been no opposition to these de-
mands from any of the speakers who 
have taken part in this debate. They 
have accepted the demands and those 
of.tiJ,em who have referred to specific 
demands have lent their support to 
them. I am grateful to them for this. 

There has naturally been some re-
ference to the problems of Haryana and 
to the need for taking certain meas-
ures to accelerate the growth and 
developmental process in Haryana. 
I am sure we can all have sympathy 
with this expression of views and I 
am sure the Government will also 
try to do its best to help in this 
matter. We are all aware of the 
glorious martial traditions of Haryana 
and of the part played by Haryana 
not only in the freedom struggle but 
also in the re-construction of this re-
gion of the country. After indepen-
dence they have contributed signally 
in many spheres of Qur life. Now that 
they have formed a separate State 
J think this House should take this 
opportunity to wish this new born 
State all success and all prosperity. 

Many of the problems to which re-
ference was made are really a throw-
back on the time when Haryana was 
a part of a larger State. Without go-
ing into the merits of the question of 
whether or not Haryana was happy 
in the larger State, what was the 
dapee of progress achieved by the 
v.uious COIlIItituent units of the erst-
while Punjab State, because my hon. 

friend Shri Hemraj Rferred to the -'i-
tnculties of the bill axea. I wo\ll4l on~ 
like to say now that since lIAryaoa 
is a State and it hu the powers of a 
State it will itsell look into o.c 
various problems like education, in:i-
gation and community develqpmeDt, 
to which a reference was made ,dUt;llll( 
the debate and which will now cQqle 
entirely within the purview .of .&be 
Haryana State Government, and atUlDd 
to the needs of the people. 

I would only say that Shri J\andIUr 
Singh's reference to the low place 
given to education in the budget Df 
Haryana is not quite correct. Theae 
are only Supplementary Demands. 
The main budget provides for a fakly 
large amount under the head 'educa-
tion'. Over Rs. 10 crores is being 
spent on education in the current l!Ur 
out of a total revenue budget of 
Rs. 57 crores. This amounts to .18 .~ 
cent of the. revenue spent on .edu-
cation. I hope the House will all'Ce 
that this is a fairly reasonable allo-
cation to education. 

So far as the reference made .by 
Shri Randhir Singh to the facilUies 
being given to Harijans is concenaed. 
I am sure all sections of the HOUle 
will welcome these Demands utbey 
are only doing what is a matter of 
historical justice to this section ofaur 
community. 

Shri Bharati referred to various 
points. He referred to the fact that 
no reference was made in these De-
mands to animal husbandry. -AMain I 
would remind him that these are only 
Supplementary Demands. In the main 
budget Rs. 34 lakhs have been Imt-
vided for animal husbandry. So -far 
as his reference to the dam on <the 
river Tons is concerned. this it a 
matter which concerns the varieus 
State Governments and this can only 
be looked into after consultinlfthe 
various State Governments. TbIa is 
already being done (IntelTUptioft.). 

I was a little surprised when '&1rl 
Bharati referred, lomewhat uneJIIM!C-
Wly, to the fact that chUciren 6wn 
Delhi ,0 to Haryana coU8lell. iHe 
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[Shri K. C. Pant] 
said that Haryana should get com_ 
pensation for that. I think he spoke 
in a moment of heat. Surely. in this 
country, children of Delhi are also 
children of Haryana and also children 
of Uttar Pradesh. We cannot possibly 
difterentiate between the children of 
one State and another and if educa-
tional facilities are available in any 
State they should be happy to make 
these facilities available to the child-
ren of neighbouring States or even for 
off States. Then only national inte-
gration and national existence can 
have any meaning and any sense. 
17 Has. 

So far as the point raised by Shri 
Randhir Singh. about holding the elec-
tions again after two years. or conti-
nuing President's Rule for two years 
is concerned. for a moment I thought 
that Shri S. M. Banerjee agreed with 
all that Shri Randhir Singh has said 
because I found him lending support 
to the speech of Shri Randhir Singh. 
But. then. he corrected himself in 
time and said in fact what we have 
been saying all along, namely, holding 
these elections as early as possible and 
feasible. In any case. the Constitu-
tion provides that President's Rule can 
continue for a certain period of time 
after .... hich. again, certain measures 
have to be taken. and that period of 
time happens to be only six months. 
So, I can assure Shri Banerjee and 
other friends that the government is 
not keen to prolong the state of aff-
aira in Haryana. which is an unfortu-
nate state of affairs. 

This is no time for me to go into all 
that bas happened in Haryana that 
cauaecl the imposition of President's 
Rule. A debate has taken place in this 
HOuse on that, all sections of the 
HoUSe have expressed their views on 
thia matter and it is hardly proper or 
necesaary for me to go into all that. 
But I do think that we all appreciate 
the flld that what happened in Har-
yana did not add to the dignity of 
democ:ra* process and, in fact. it 
broUlht it into contempt. The crou-
ing· of the floors and defections went 
OI1·to a point where perliaps the true 

intentions of the electorate in giving 
their verdict was nulllild. So, in this 
situation there was really no remedy 
available except to go back to the 
people, and henCe this step waB taken 
and it is now for ~ to decide early 
these mid-term elections can be held. 

Shri Banerjee expressed the view 
that the Congress MLAs would not 
come in large numbers in the re-
constituted Haryana Assembly. He is 
entitled to hold that view. He was 
good enough to concede that Shri 
Randhir Singh will continue for the 
next four years. For that, I think 
Shri Randhir Singh should be grate-
ful to him. 

SHRI NAMBIAR: That is because 
there is not going to be any bye-
election for his seat. 

SHRI K. C. PANT: For this expla-
nation also I am grateful to the hon. 
member. 

But if Shri Banerjee is entitled to 
his views, I hope he will not mind 
if I express my views, and it so hap-
pens that my views are entirely con-
tradictory to his. I think the Congress 
Party alone is capable of giving a 
clean and capable administration to 
the State of Haryana. 

SHRI NAMBIAR: Question. 
17.05· HRS. 

[Mll. SPEAKER in the Chair] 

MR. SPEAKER: I will now put 
all the cut motions to the vote of the 
House. 

AU the cut motions were put and 
negatived. 

MR. SPEAKER: The question is: 
''That the respective Supplemen-

tary sums not exceeding the 
amounts shown in the third column 
of the order paper be granted to the 
President out of the Consolidated 
Fund of State of Haryana to defray 
the charges which will come in 
course of payment during the year 
ending the 31Bt day of March, 11168, 
in respect of the following demands 
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entered in the second column there-
01-
Demands Nos. 16. 42. 44, 47. 49 
and 52." 

The motion was adopted. 

17.051 hrs. 
HARYANA APPROPRIATION BILL· 

1967 
THE MINISTRY OF STATE IN THE 

MINISTRY OF FINANCE (SHRI K. C. 
PANT): Sir. on behalf of Shri 
Morarji Desai. I beg to move for 
leave to introduce a Bill to authorise 
payment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Haryana for the services of the finan-
cial year 1967-68. 

MR. SPEAKER: The question is: 
"That leave be granted to intro-

duce a Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consoli-
dated Fund of the State of Haryana 
for the services of the financial 
year 1967-68." 

The motion was adopted. 
SHRI K. C. PANT: Sir. I introducet 

the Bill. 
Sir. on behalf of Shri Morarji 

Desai. I beg to movet : 
"That the Bill to authorise pay-

ment and appropriation of certain 
further sums from and out ot the 
Consolidated Fund of the State of 
Haryana for the services of the 
financial year 1967-68. be taken into 
consideration ... 
MR. SPEAKER: Motion moved: 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Haryana for the services of the 
financial year 1967-68. be taken into 
consideration." 

111ft ~"'" tIroft (~): 
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~~~1jt~~ ri 
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~ ~-'iI"(t ~ ;ft;ft ~ t 
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